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Joint Committee Inspection Report  

(NGT O.A. No. 138/2024) (CZ) 
 

Hon’ble National Green Tribunal, (CZ), Bhopal had issued the following directions vide 

order dated 31.05.2024 in the O.A. No. 138/2024 (CZ) i.e. Prajesh Bisen & Others Vs 

Chief Municipal Officer, Balaghat & Ors. Hon’ble National Green Tribunal, (CZ), 

Bhopal had constituted a committee comprising of following members: -  

(i)One representative from the collector, Balaghat (M.P.) 

(ii)One representative from the state pollution control board  

To visit the site and submit the factual and action taken report within six weeks. The 

background and relevant extract of the order dated 31.05.2024 are furnished below: - 

 

“1. Issue raised in this application is non-compliance of Solid Waste Management Rules, 2016 and 

dumping/throwing Solid Waste at non designated site at Khasra No. 4/1 village Rengatola, Tehsil 

Waraseoni, District Balaghat (M.P.) by Municipal Council, Balaghat, in violation of environmental 

rules, Water (Prevention and Control of Pollution) Act. 1974, Air (Prevention and Control of 

Pollution) Act. 1981, and Solid Waste Management Rules, 2016.  

2. A substantial issue of the environment has been raised. Issue notice to the respondents. Returnable 

within four weeks.  

3. Applicant is directed to take necessary steps for service to the respondents by both ways and on 

available email. 

4.Respondents are directed to submit their reply within six weeks through an e-filing portal, 

preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF.  

5.The Committee is directed to visit the place and submit the factual and action taken report within 

six weeks. The State PCB will be the nodal agency for coordination and logistic support.  

6. Applicant is directed to supply the required documents and copy of the application to the committee 

and respondents within a week and after compliance of service, the applicant has to submit an 

affidavit that the notice and copy of the application have been served on the committee and 

respondents.  

7.The report on the matter be filed by the Committee through email at ngtczbbho-mp@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. 
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In compliance with the directions issued by the Hon’ble NGT (CZ) in O.A. 138/2024 

dated 31.05.2024, the Collector, Balaghat initially nominated the Chief Municipal 

Officer, Municipal Council Balaghat as his representative through letter no. 2918 dated 

04.07.2024. However, in response to that MPPCB raised concerns about a potential 

conflict of interest, as the CMO Balaghat was the main party in this matter. This concern 

was communicated to the Collector Balaghat via letter no. 964 dated 10.07.2024. 

Meanwhile, inspection was conducted by the joint committee comprising of the CMO 

Municipal council, Balaghat and the Regional Officer, MPPCB RO Jabalpur on dated 

30.07.2024. Later on, the Collector Balaghat re-nominated the SDM Waraseoni as his 

representative through letter no. 235 dated 10.08.2024, and a re-inspection of the same 

site was conducted on dated 23.08.2024. 

The committee comprising of the following nominated members was constituted: -  

 

Copy of nomination orders received from Collector Balaghat are enclosed as Annexure-1  

 

Details of the officials and applicants/petitioners present during the site visit on dated 

30.07.2024 and 23.08.2024 are as follows: - 

i. Shri Rajeev Ranjan Panday, SDM Waraseoni, District Balaghat (M.P.)   

ii. Shri Alok Kumar Jain, Regional Officer, MPPCB Regional Office Jabalpur (M.P.) 

iii. Shri Nishant Shrivastava, CMO, Municipal Council Balaghat (M.P.) 

iv. Shri Deepak Bisen, Sub Engineer Municipal Council Balaghat (M.P.) 

v. Shri Jaikishan Sharma, Sub Engineer, MPPCB RO Jabalpur (M.P.) 

vi. Shri Ayeed Parvez, Contract Engineer, MPPCB RO Jabalpur (M.P.) 

vii. Mayur Bisen, Local Resident and Complainant 

viii. Lalit Sahare, Local Resident and Complainant 

ix. Vikki Tiwari, Local Resident and Complainant and others  

S.No. Name of Department Name of Committee Members 

1. Representative from the Collector, 

Balaghat (M.P.) 

Shri Rajiv Ranjan Pandey 

Sub Divisional Magistrate (SDM) 

Waraseoni, Balaghat (M.P.) 

2. Representative from M.P.P.C.B., 

Regional Office Jabalpur 

Shri Alok Kumar Jain 

Regional Officer, M.P.P.C.B. 
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This report is being filed by the joint committee after conducting the field visits on dated 

30.07.2024, 23.08.2024 and looking into the various issues raised by the complainants 

and after due discussions with complainants/petitioners and other stakeholders. 

Brief on the MSW Trenching Ground Balaghat:- 
 

 The Site Mentioned in the petition is of Nagar Palika Parishad Balaghat MSW 

dumping site. It is located approximately 425 meters away from the river Wainganga. 

The site is located approximately 450 meters away from Industrial Area Garra and 

about 1000 meters away from nearby village Rengatola. A local nala flows adjacent to 

the boundary of trenching ground which directly meets into Wainganga River.  

 

 

 

  

  

  

 

 

 

  

 Board had granted authorization under MSW rules, 2000 on dated 31/12/2005 at 

Khasra No. 4/1 P.H. No 28 (area 20 Acre) Village Rengatola Tehsil-Waraseoni 

District Balaghat to Municipal Council Balaghat for the processing of MSW waste 

for capacity of 20 TPD. Copy of Authorization issued under MSW Rules, 2000 is 

attached as Annexure-2 

 As per the revenue records produced at the time of inspection the mentioned site is 

reserved for the disposal of MSW waste. 
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 At the Dumping site of Balaghat, there is a material recovery plant, composting 

plant, and plastic segregation and baling press machine. 

 A boundary wall of about 7-8 feet height, has been constructed towards road side 

of MSW dump site. Some plantations are found in the premises periphery of 

trenching ground. 

 During inspection approximately 60000-70000 M.T. of legacy waste was found to 

be stored in premises.  

 During inspection it was found that due to anaerobic decomposition, there is an 

issue of foul smell. However, no incidence of fire was found during inspection. 

 

Field observations: - 

     The complaint/petition and subsequent judgements in this matter have highlighted the       

following issues: - 

Petition dated 27.05.2024 in the matter O.A. 138/2024 (CZ) 

S. No Specific Issues Raised Factual Observations against issues 

1 That, the issue in the instant matter 

relates to the area of villages where air 

pollution is being caused due to the 

burning of solid waste and pollution 

being caused to the river water which is 

just few meters away from the dumping 

ground, at Khasra No. 4/1, Village 

Rengatola, Teh. Waraseoni, District 

Balaghat. In rainy season, due to 

burning of solid waste, contaminated & 

dirty water percolates into underground 

and discharge of waste mixes with river 

as well as water endangering borewell 

waters of the agriculturists.  

During the inspection, it was found 

that the area of trenching ground of the 

Municipal Council Balaghat is about 

20 acres with boundary wall at the 

roadside of height approximately 7-8 

feet. Solid waste is scattered in 

multiple dumps across the site. 

Municipal council has installed a 

material recovery plant for segregation 

of the waste, baling press machine and 

composting plant. No machine was 

found operational during the 

inspection. There was no burning 

within the trenching ground was found 

during inspection, due to the rainy 

season. A segregation facility was 

present at the site during the 
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inspection. However, due to heavy 

rain, leachate/seepage from the 

dumping site is flowing into nearby 

nala which ultimately meets to the 

river wainganga. 

2 The area/place was initially allocated to 

Social Welfare Samiti and an ayurvedic 

hospital for welfare of the citizens of 

Balaghat which was to be constructed. 

However, Respondent No. 1 Municipal 

Council Balaghat without any useful 

purpose has made it a dumping yard 

without any legal sanction or authority 

of law. Now all household waste, 

plastic material, bags, polyethene and 

others solid waste ingredients are being 

carried from city and dumped / thrown 

by the Respondent authority.  

As per the revenue records produced 

during inspection by municipal council 

Balaghat the said land i.e. dumping 

site is reserved for the disposal of the 

MSW waste. It is submitted that Board 

had granted the authorization to set up 

the MSW treatment/disposal facility at 

this site at Khasra No. 4/1 P.H. No. 28 

Village-Rengatola, Tehsil-Waraseoni 

District-Balaghat 

3 That, the Respondent Municipal 

Council is dumping solid waste in 

adjoining Rengatola trenching ground, 

where this waste is being continuously 

dumped and burnt. Due to this act of 

burning waste where polythene 

bags/waste is burned in large quantity, 

poisonous gases including Green House 

Gases (GHG) such as carbon dioxide 

are emitted and surround nearby places 

with cloud of smoke containing life-

threatening particles.  

During the inspection, there was no 

burning within the trenching ground 

was found during inspection, due to 

the rainy season. It is most humbly 

submitted that there is a possibility of 

fire incident during summer days due 

to accumulation of legacy waste in 

larger quantity and formation of 

anaerobic conditions which may result 

into formation of green house gases 

like methane etc. having calorific 

value and bad odor.  

4 That, the Respondent No. 1 Municipal 

Council officials are also discharging 

human waste from the common septic 

tank in the said area. This human waste 

is directly discharge through a nalla in 

During inspection the human waste 

discharge from septic tanks is not 

found and no signs of animal dead 

bodies were observed in the MSW 

Dumping site. However, leachate 
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Wainganga River which is as 

auspicious as treated as life giver to the 

worshipper and residents of Balaghat. 

Surprisingly, the Respondent is also 

throwing the dead-body of animals and 

dumping them in the trenching ground, 

causing foul bad smell, engulfing large 

area including the said villages within 

its impact.  

formation in the trenching ground was 

found which ultimately flows into river 

wainganga through near by nala. There 

is a functional FSTP present within the 

dumping site. However, in rainy 

season there is a possibility of mixing 

up of waste from FSTP into nearby 

Nallah, which ultimately flows into 

river Wainganga. 

Copy of Panchnama recorded during site Inspections dated 30.07.2024 & 23.08.2024 are 

enclosed as Annexure-3. 

 

 Action Taken: - 

A) Municipal Council Balaghat: - 

1. Municipal council Balaghat has issued the workorder for biomining of the 

legacy solid waste accumulated in trenching ground. However, till date no bio 

mining activities have been started at dumping site. Copy of Work order issued 

is attached as Annexure-4. 

2. Municipal council has decided to carry out extensive plantation using Miyawaki 

technique within the premises and along the periphery of Dumping Site. 

 B) M.P. Pollution Control Board Jabalpur: - 

1. The MPPCB has filed a Court case against the Municipal Council Balaghat 

under Environmental (Protection) Act 1986 before the Hon’ble District and 

Session Court of Balaghat in the year 2015. The Hon’ble Court has imposed a 

penalty of Rs 10,000 on the CMO, Municipal Council Balaghat. Copy of order 

issued by Hon’ble District Court Balaghat is attached as Annexure-5. 

2. The MPPCB has issued an issued show cause notice to the CMO Balaghat, for 

non-compliance of MSW rules like non-operational Material recovery plant, No 

treatment and disposal of legacy waste and no facility for collection and 

treatment of leachate liquid waste. Copy of letter is attached as Annexure-6. 
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3. The MPPCB has imposed Environmental Compensation of Rs 126 Lakhs on 

dated 24.12.2021 for non-compliances as per the Hon’ble NGT order in the 

matter of O.A. 606/2018, which is not deposited by the municipal council till 

date. Annexure-7 

4. Board has also written a letter to collector Balaghat for the recovery of the EC 

amount as a part of land revenue vide its letter no.1212 dated 29.08.2023 copy 

of letter is attached as Annexure-8. 

                 Photograph taken during inspections dated 30.07.2024 & 23.08.2024 are 

enclosed as Annexure-9. 

 

 Recommendations: - 

Based on the inspections carried out by Joint Committee on dated 30.07.2024 and 

23.08.2024, following are the Recommendations: - 

1. Given the increasing load of MSW generation, it is essential to treat and dispose 

of the accumulated legacy waste. Therefore, the Municipal Council should 

expedite the bio-mining process as soon as possible and prepare a time-bound 

action plan accordingly. Municipal Council Balaghat shall make the MSW plant 

functional for the continuous and time bound disposal of the MSW waste on 

daily basis. 

2. Municipal council should carry out extensive plantation all along the periphery 

of the trenching ground.  

3. As per the MSW rules, 2016 municipal council Balaghat shall declare a buffer 

zone in the radius of 300-500 meters of trenching ground and no human 

settlement or construction activities to be allowed in this buffer zone. 

4. Municipal council Balaghat shall install STP (Sewage Treatment Plant) for the 

collection and treatment of leachate liquid waste. 

5. Material recovery plant shall be made operational immediately and material 

recovered from material recovery plant shall be disposed of regularly Waste to 

Energy plant/ Co-processing in Cement plants. 



6. Municipal Council Balaghat shall maintain records of MSW generation, 

collection, Segregation, treatment and its disposal. 
7. Municipal Council Balaghat shall install firefighting system to avoid any 

accidental fire incident. 

8. Municipal Council Balaghat shall obtain valid authorization from MPPCB. 

(Albk Kymar Jain) 
Regional Officer 

M.P. Pollution Control Board 
Jabalpur (M.P.) 

(Rajiv Ranjan Pandey) 
SDM Waraseoni 
Balaghat (M.P.) 
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No. Suy 

To, 

SCHEME NO.5, PLOT NO.455/456, VIJAY NAGAR, JABALPUR 

Chief Municipal Officer, 

REGIONAL OFFICE MP. POLLUTION CONTROL B0ARD ... .P.C.B./T.S/JBP/2005, 

Nagar Palika Parishad Balaghat, District - Balaghat (M.P.). 
Sub:- Grant of Provisional Authorization u/s 6[3] Municipal Solid Waste (Managennent & Handling Rules, 2000. Ref:- Your Application No. Nil dated:07-04-2005 

1he Regional Officer, M. P. Pollution Control Board, Jabalpur after examining the proposal hereby provisinally authorize Nagar Palika Parishad, having their Administrative Office in Baiaghat DisrIct - Balaghat tu set up and operate waste processii a Nasi disposal facility at Khasra No. 4/1, Patwari Halka No. 28, having total Area 20 Acre. 
Village - Rengatola, Tehsil - Waraseoni, District- Balaghat on the tems and condtions 
[inclading the standards to comply] attached to this authorizaion letter for the following 
operating facilities as: 

a. Composting Plant 

4 

b. Incinerator 
C. Saiiitary Landfill 

1. This authorization shall be valid up to 30-06-2006. After the validity. permaneni 

authorization is to be sought. 

DATED:,.811121o 

2. W: the issue of this authorization letter the previous authorization i: 

effect. 

20 MT/day (Twenty Metric Tonnes per iay, 

office vide letter No. 6552 dated: 25-11-2004 is deened as canceled wiut imm�tate 

writing. 

3 The MP. Pollution Control Board may, at any time, revoke/ anend any ot the 

Note:- X. 

d by this 

conditions applicable under the authorization and shall communicate ih same 

Any violation of the provision ofthe Municipal Soiid Wasteundse, n 

Handling) Rules 2000 will aftract the penal provision of 

(Protection] Act, 1986 (29 of 1986]. 

This provi_ional authorization is granted to the Nagar Palka Panshd 

provisions of MSW Rules at any 

Balaghat District- Balaghat without prejudice to the iact thl e 

Municipal Corporation have not violated the provisions of 1SW Rules 20 

in the past or any criminal proceedings pending agains1 the AMunicpal 

Corporation in any of the Coun of Law. ThËs authorization n no way 

taken as a measure of proof that Municipal Corporation has u ol.w the 
(ime in 1he past. Hence, hatsmy 

be the legal status of the past shall remain as such or dcisu, o ' 

Court shall be the binding on the Municipal Conporation and n1s Boa: 
(ontd......2 
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behalf 
of 

M
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As 
above 
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 DATED..3111210 

P.C.B./T.S/JBPI200s, 

Endt. 
No. 

us 

Copy 
to: a The 

M
ember 

Secretary, 
M

.P. 

Pollution 

Control 

Board, 

Bhopal. The 

Collector, 

District 
- Balaghat 
tor 

infom
ation 

and 

com
pliance 

of 

nule 
- 5 

[II] 
of MSW 

Rule, 

2000. 

b 

REGIONAL 
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this 
authorization 

cancelled. Pollution 
Control 
Board 

O
FFICER 
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(THIN . 07632-24 13118/2413118/247 10 - cmobalaghatompurban.gov.In, cmo.bgi@gmail.com) 

./ 6/ i, TT/ 

sft. 

f-Selection of Contractor for the work of Legacy Waste Dumpsite Remediation 

Through Bioremediation, Biomining and desposal of Residual Waste Work at 

Balaghat r TGt 

2023 UAD _318933 2 Selection of Contractor for the work of:Legacy Waste 

Dumpsite Remediation Through Bioremediation, Biomining and. desposal of Residual 

Waste Work at Balaghat à 3TTT TT TET AfgT ff r 23.56% *4 RYIAT YRYG 

36169100/ 

H AfT T IT0A MTTT: 27647660.04/- (23.56% 4) 

1. t* 

arAMTE, RA0r- 55)2Y 

06 H13 (180 f) 

T6SS4 21 | Page 

Annexure 
4



22 | Page 



E-Stan1p Code 
Total E-Stamp Amount 

Govt. Stamp Duty (Rs.) 
Janpad Duty (Rs.) 
Exemptcd Amount(Rs.) 

E-Stamp Type 
Issue Date & Time 

Service Provider or Issuer Details 

SP/SRO/DRO/HO Details 

Decd Type 
Deed Instrument 

Purpose 

Organ1zation Name 

Address 
Number of Persons 

Organization Name 
Address 

Number of Persons 

Digitally signed by Hitesh 
Kumar 

IST 

Date: 2024.05.15 12:18:37 

Page 1 ot 1 

Registration and Stamp Department 
Madhya Pradesh 

28000 
0101011 5052024004920 

28000 

0 

Certificate of Stamp Duty 

NON-JUDICIAL 

E-Stamp Details 

1S/05/2024 12:18:30 
HITESH KUMAR GOUTAM/SP010116605202200110 

BUS STAND CHOUHAN PHOTOCOPY & DANKA HOTEL K SIDE ME BALAGIIA! 
BALAGHAT BALAGHAT 

1 

Municipality Duty (Rs.) 0 
Upkar Amount (Rs.) 

Deed Details 

Agreement/ Memorandum of an agreement 

1 

If relating to secure repayment of a loan or debt.- 0.25 percent of the amount of loan or 
debt, subject to a maximum of five lakh rupees 
Agreement 

First Party Details 

R qfg yfgE TTUIZ BALAGHAT Madhya Pradesh INDIA 

Second Party Details 

3AÌ E ug q TofefRE BALAGHAT Madhya Pradesh INDIA 

01010115052024004920 
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This agreement, made on the day of 15 May 2024, between the Nagar Palika Parishad 
Balaghat |Ward No 14, Near Bus stand, Balaghat (MP), 481001| (Hereinafter called as "the 
Authority") of the first-part and M/S. Ayushi hygiene & care pvt. Ld. (here in after called 
"the Contractor") of the second part. 

Whereas the Autlhority is desirous that the Contractor execute the work of Legacy Waste 
Dumpsite Remediation Through Biorenmediation, Biomining and desposal of Residual Waste 
Work at Nagar palika Parishad Balaghat (hereinafter called "the Works'") and the Authority 
has accepted the Bid by the Contractor for the execution and completion of such Works and 
the remedying of any defects therein, at a contract price of INR 27647660.04/- In Words 

NOW THIS AGREEMENT WITNESSETH as follows: 

1 

2. 

3. 

4 

In this Agreement, words and expression shall have the same meanings as are respectively 
assigned to them in the Conditions of Contract hereinafter referred to, and they shall be 
deemed to form and be read and construed as part of this Agreement. 

In consideration of the payments to be made by the Authority to the Contractor as here in 
after mentioned, the Contractor- hereby covenants with the Authority to execute and 
complete the Works and. remedy any defects therein in conformity in all aspects with the 
provisions of the Contract. 

The Authority here by covenants to pay the Contractor in consideration of the execution and 
completion of the WNorks and the remedying the defects wherein the Contract Price or such 
other sum as may become payable under the provisions of the Contract at the times and in the 
manner prescribed by the Contract. 

The following documents shall be deemed to form and be read and construed as part of this 
Agreement, viz.: 
i 

iii. 

ix. 

iv. 

V. 

vi. 

Contract Agreement 

vii. 

viii. 

Letter of Acceptance; 

Notice Inviting Bid; 
Bid Document issued by the Nagar Palika Parishad Balaghat and its subsequent 
amendments and corrigendum 
Contractor's submitted Bid documents; 

Conditions of contract (including Special Conditions of Contract); 

Specifications; 

Drawings and Site Map; 

Any other document listed in the Condition of Contract forming part of the contract. 

The weigh bridge must have been installed at the site before work started by 

contractor. 

(Rupee Two Crore Seventy Six Lakh Fourty Seven Thousand Six Hundred Sixty Only ) 
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The Common Seal of 
affixed in the presene ol: 

Signed, Sealed and Delivered by the said 

In the presence of: 

Binding Signature of Authority 

Binding Signature o 

ygiene 

(To be signed by the Authorized Signatory of the Bidder) 

J. 

2. 

was here unto 
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RCT No, 400902/2015 

3 

2 
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CELLEI) 

RCT No. 400902/2015 (5) 
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4 
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RCT No. 400902/2015 
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8 
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10 
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RCT No. 400902/2015 

11 

12 
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Fasl4 O 5,1e .455/456, fauyTY, gAIYY 482002 

gfti, 

Phone &% Fex-0761-4042780 E-Mail romppcbjbp@rediffmail.com 

BHtlàm/yAaÌ/ 2024 

uftfef: 

30/07/ 2024 

-/àOI/9Ma/ 2024, 

RO-Praveen Dubey File 762 | Page 

-00 

3Il7/24 
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No. 

To, 

Ref: 

MADHYA PRADESH POLLUTION CONTROL B0ARD 

Phone (0755)-246619 1, 2464428, Fax (0755)-2463742, E- mail:mswmppcbl8@gmail.com 
174/MSW/HOPCB/2021 

Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 

The Chief Municipal Officer, 
Nagar Palika Parishad, 
Balaghat, 
Distt.-Balaghat (M.P.) 

Sub: Execution of the directions passcd by Hon'ble Natißnal Green Tribunal imposing 
Environment Compensation for the period 01/07/2020 to 31/12/2020 for violating the 
provisions of Solid Waste Management Rules 2016. 

2 

AzadiK 
Anrit Mahotsav 

Bhopal, Date: 24 /12 /2021 

1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 �Compliance 
of Municipal Solid Waste Management rules, 2016". 

2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021 

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under 
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the 
responsibilities of enforcement of the Environment Laws prevailing in the state. 

WHEREAS, the povwer to issue directions under section-5 of the Environment (Protection) 
Act, 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. 

WHEREAS, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad / 
Nagar Parishad/Cantonment Board and it is the mandatory duty of Urban Local Bodies/ 
Cantonment Board to comply with the Solid Waste Management Rules, 2016. 

WHEREAS, you have not obtained authorization as per the provision of Solid Waste 
Management Rules, 2016 from the MPPCB. 

WHEREAS, in OA No. 606/2018, "Compliance of Solid Waste Management Rules, 2016 
and other environment issues", Hon'ble National Green Tribunal, Principal Bench, New Delhi has 
directed on 17/01/2020 & 25/02/2020 that : 

1. Afler 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. l to 10, 
every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month 
per local body for population of above 10 lakhs, Rs. 5 lakh per nonth per local bod for 
population between 5 lakhs and 10 lakhs and Rs. l lakh per month per other local bod 
from 01.04.2020 till compliance. 

Continued failure of every local body on the subject of commencing the work of legacy 
waste sites remediation from 01.04.2020 till compliance will result in liability to pay 
compensution at the rate of Rs. 10 lakh per month per local body for population ofabove 
10 lakhs, Rs. 5 lakh per month per local body for population between 5 lakhs and 10 lakhs 
and Rs. 1 lakh per month per other local body. 

C\Users\mppcb \Desktop\ALL\Jetter C1-341 

3. Commencement of selting up ofSTPs by 31.03.2020 -- Compensation is payable for failure 
to do so at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (în 
terms oforders dt 28.08.2019 in O.A No 593/2017 and 06.12.2019 in )4. No 673/2018) 
w.e.f 01.04.2020. 
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MADHYA PRADESH POLLUTION CONTROL BOARD 

WHEREAS, NGT vide its order dated 14/12/2020 has extended the time line for levy of 
compensation from 01/04/2020 to 01/07/2020. 

above criteria. 

ULB 

WHEREAS, State PCB has bcen directed by NGT vide order dated 28.02.2020 to assess 
and recover the amount of compensation liable to be paid by the Urban ILocal Bodies on the basis of 

Name 

4. Interm measures for phytoremediation/bioremediation etc. in respect of 100% sewage to 
reduce the pollution load on recipient water bodies shall be under taken by 31.03.2020 
Compensation is payable for failure to do so at the rate of Rs. 5 lakh per month per drain 
by concerned local bodies/States (in terms of orders dated 28.08.2019 in D.A. No. 
593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef. 01.04.2020. 

Balaghat 

Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016 
Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- nail:mswmppcb18@gmail.com 

WHEREAS, as per report of the site inspection dated 08.07.20 & 04.08.21 carried out by 

Regional Ofice, MPPCB, Jabalpur, it is observed that you haye not complied with the tasks & 
timelines given by the Hon'ble NGT for period 30.06.2020 to 31.12.2020 as per details given below : 

this letter. 

District 

Balaghat 

Copy to :i 

Rule 22of SWM Rules 

S.No of 

Non 

Complian 
Ce 

2,3,8,10 

2016 

Non Conmpliance 

Compens 
ation 

CAUsers\mppcb \Desktop\ALL\/etter C1-342 

(Rs In 

lakh) 

6 

Legacy 
Waste 

disposal 
Compens 

ation 

(Rs In 
lakh) 

Bioremcçiation of 
Drains. 

No of 

Drains 

3 

Compen 
sation 

(Rs In 
lakh) 

90 

Commencement of 
STP installation 

No of 

STPs 
Compens 

Amrit Mahotsav 

ation 

(Rs In 
lakh ) 

30 

WHEREAS, till date no reply of above referred notice dated 01.03.2021 has been received 
from you end. Whereas the Commissioner Urban Administration & Developmenit Department, GoVt. 
of MP has been requested vide letter no. 167 dt. 12/11/2021 to direct the Urban local bodies to deposit 
the amount of environmental compensation. In this respect Additional Commissioner Urban 
Administration Directorate has directed you vide letter sha-14/SBM/2021/2150 dt.17-12-2021 to take 
cognizance and comply as per law; 

Total 

You are hereby directed to pay Environment Compensation of Rs.126 Lakhs for period 
of violation from 01.07.2020 to 31.12.2020 i.e. 06 months within 15 days from the date of issue these 
directions, in the P.D. account number 051VII21/2109 of Additiaonal Secretary Environment 
Department in Vindhyachal Treasury, Vindhyachal Bhawan Bhopal. 

(Rs In 
lakh) 

126 

This issues with the approval of the competent authority. Kindly acknowledge the receipt of 

L MemberSeeretary 

For and On Behalf of 

M.P. Pollution,Control Board 

The Regional Officer, M. P. Pollution Control Board, Jabalpy for information & 
necessary action please. 
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2. 
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E-Mail romppcbjbpo,redifímail.com 
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-00 

1213 
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==========: 
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41 | Page 

Annexure 
8



Photograph Taken during Site Inspection 
           Annexure-9 

                                                                                                                                                          Dated-30.07.2024 
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Photograph Taken during Site Inspection 
           Annexure-9 
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Photograph Taken during Site Inspection 
           Annexure-9 
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GPS photographs taken during Site inspection 
                                                                                                                                                                                          Annexure-9 

 

     Dated 23.08.2024 
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GPS photographs taken during Site inspection 
                                                                                                                                                                                          Annexure-9 

 

                                                                                                                                                                                  Dated 23.08.2024 
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